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Vice-Chairman.
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102/05,03,98 . Shrl N P Smha, counselfor the applicant,
I Heam the learnead counsel. Issue notice to

‘the responaent to show cduse as to why the procee-
aing of contempt be not initiatea against him for
non-compliance of the Aomer aatea 09,07,1997 B
‘passea in O.A, 309/9‘7 ( viJay Kr. Khatri vrs, f 7
‘Union of Inaia & Ors, ). Responaent shall file their
reply within four weeks ‘from now., Requisites to

be filed within a week.
List on 28. 05. 1998 for hearing on. c/e/{empt
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v:’./és-‘ﬁ 08  Shri  IL.D. Prasad, (.ounsel fmr th applicant
In this case notn.ce hew bean iSoued te
the respondents, but no re@ly*has been receivad
' so far . Four weeks' time is ,alilowed to £file reply.

Rejoinder, if any, be filed within two weeks
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thereafter, List on 26.8.98 ﬁor‘ hearin@oq cnntemp*
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4,/ 26.8,98, °© * Shri I.D. Prasad, the counsel for the applicant.

Shri J.N. Pandey, the learnsd Sr?fStandingCouns;i ,
P'statés that Shri 'S.C. Dubey, the'lbafhéd;goﬁnsel will be
'aﬁpaafing on behéiflﬁf fhé raspondents;in £h1s casa. He
prays.that soma mors timelbe allousd fo the respondents
to file reply. Alloued four wasks for thesame., Rejoindsr, -

if any, may be Fxled ulthln three ueeks thersafter. Llst 1t

on 23.11. 98 far hearJng on CCPA. { R
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/cBs/  (L.R.K. Prasad) (VeN. Mehrotra)
' Member (A) Vice-chairman

>/23.11.1998 List it on 12.1.1998 for hearing on CCPA,

MES, ( L.R.X.Prasaq )
o | Menber (A)

6/12.,01,99 $hri N.P.Sinha, counsel for the applicant.
No show cause reply has yet been filed, Four weeks
further time is allowed for the same, rejoinder may be
filed within two weeks thereafter, List on 18,03,1999.

for hearing on contempt.
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7/18.3.1992“ . For want of time, let it be listed for
' hearing on 14,4,1999,

k{@Q

. . B ¢ L.R_K.Prasad " ( S.Narayan )
MES, Member (A) Vice-chairman

_ 3/15.04.99' Shri N.FP.Sinha, counsel for the applicant,
' ‘List it on 05.05,1999 for hearing on

contempt,
e

(5.Narayan)
iCe~Chairman
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(L. Haing{lidma )
SKT Member (A)

9./ 5{5.99. shri 1.D. Prasad, the counsel for the

applicant.

Acknowledgement card of the registersed post

K& ujd+§ ky ot sent to the alleged contemner is not available on the

Jood AN o0 record. In the circumstance, it is directed that the

)

99 .
;zfilfl,——” | by hand in the office of the alleged contemner. Let a

,ﬂgﬁ’ applicant~should)this time serve notice of the show cause

. copy of this order be madse availaﬁle to the applicant also

isted on 2.6.99 for hearing on contampt.

(L. HMINGLTANA) (5. NARAYAN)
ME MBE R (A) . VICE=-CHAIRMAN

Th

matter bs

10/02,06.92 Shri N.P.Sinha, counsel for the applicant,
Shriv.M.K.Sinha, SSC for the respondents,

- The matter be listed on 03,06,1999 for heari
on contempt by way of last chance,
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11./ 3.6.99.
Shri N.P.Sinha, the counsel for the applicant.

Shri V.M.X. Sinha, Sr;standing Counsel for the

respondentg,.

" - Upon ‘hearing the éounsel appsaring on' eithar

side and also on pe}uééi bf'the‘repords, we find that the

~order dated 9.7.97 passed. ip OA 309/96 has alraady bean

Lcarrled out as per Annexure R/3 appended to the show cause

reply. That belng as such, ws accept the show cause

reply. There appaaro’no neces=1ty ‘to initiate contempt

=

proceedlngs. This C[PA is acardlngly disposed of.,
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